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DI[NISTRY OF ENVIRONMENT, FORESTS AND CLINIATE CHANGE
NOTIFICATION
New Delhi, the 9th October, 2014

S.0. 2600(E).—In exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) ofy,
rule 5 of the Environment (Protection) Rules, 1986, the Central Government after having dispensed with the-
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby
makes the following further amendments to the notification of the Government of Indla,,gl the Ministry of
Environment and Forests number S.Q. 1533(E), dated the 14th September, 2006, namely —

In the said notification, in the APPENDIX VI—

“(i) in paragraph 2, for the words “Pubhc Administration or Management”, the words “Public
Admmlstrat:on or Management covermg various deve)opmental sectors and environmental
issues”;

(if) after paragraph 3, the following paragraph shall be inserted, namely:—

“4, The Cha:rperson shall be an eminent person having experience in enwronmental policy
related jssues, in management or in public admxmsttauon dealing with vanous developmental
. sectors”. ' . T
[F. No. J-11013/12/2013-IA-I1 (1) (part)] .
AJAY TYAGI, Jt. Secy.

~ Note : The pnncxpal rules were pubhshed in tive Gazette of India, Extraordmary Part II, Section 3,
Sub-section (ji) vide notification number S.0. 1533(E), dated the 14th September, 2006 and amended
~ vide S.0. 1737(E), dated the 11th October, 2007, 8.0. 3067(E), dated the 1st December, 2009,
S.0. 695(E), dated the 4th April, 2011, 8.0. 2896(E), dated the 13th December, 2012, §.0. 674(E),
dated the 13th March, 2013, S.0. 2559(E), dated the 22nd August, 2013, S.0. 2731(E), dated the
9th September, 2013, S.0. 562(E), dated the 26th February, 2014, S.0. 63%E), dated the
28th February, 2014 and S.O 1599(E), dated the. 25th June, 2014.
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